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    ORDER 

PER N. K. BILLAIYA, AM: 

 

 This appeal by the assessee is preferred against the order of 

the CIT(A), Faridabad dated 08.01.2016 pertaining to A.Y.2007-

08.  

 

2. At the very outset the authorized representative of the 

assessee moved the following application for kind consideration:-   
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3.  On the basis of the aforementioned application the appeal is 

dismissed as withdrawn.   

4. Decision announced in the open court in the presence of 

both the parties on 25.04.2023. 

 

 

 

 

  SD/-        SD/- 

    [ANUBHAV SHARMA]                  [N.K. BILLAIYA]  
    JUDICIAL MEMBER                        ACCOUNTANT MEMBER                     
Dated:  .04.2023 
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